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P. K. Malhotra GOVERMMENT OF INEHA
Secrotary MINISTRY OF LAW & JUSTICE

DEPARTMENT OF LEGAL AFFAIRS

[Jated the 7% August, 2014,
DLO, N 2920 | 4-Judl

Dear Secretary.

i & meting chaired hy Principal Secretary fo the Hon'ble Prime Mimsler on 31
tuly, 2014, the issue mlpting 1o instructions (o all (he Ministries’ Deépattments’ 1'SUS
Hoards' Aunthorities under admimatrative conirol of viriobs Ministries! Deparments 1o
diesist from mitiating inter-ministerial! departmenzal hiigution in the Coint of Law was
disepsaed,

r X It has been effim af this Department 1o reduce Crovernment liligalion in courts s
that wiluahle court time is spent i resolving other pending ciaes. It has nlso bien
endesvaur of the Covernment (o see that disputes  helween various  Ministries:
Phepurtments) PS8/ Boards' Authorities under the contral of the Government du nol gis t
the courn In that direction, o Permanent Muchinery of Arhitrration is {unctioning i the
Depertment of Public Enterprises which deals with disputes betwaen two Public Sector
Inderakings, Similarly, in-house mechanism is warking in some other Departments ol
the Government,  Such mechanism includes Arbimation and other alternote dispure
resolution mechanism,  In spite of these lnstructions. vertain I'S10a" Deporiments still
resort to Cour prodeedings 1o settlement of disputes either with: the Covarnmeni
[epartments or with other PSLIs:

1. Onthe basis of the 1541k Report of the Public Aceounts Cammittee given jn 1974
74, dircelions were issued which hove been reiterared from tme (o fime with regard 19
Resolution of such disputes: Uhe instroctions read ws under:-

~(i) In so far os disputes between one Government Department wid another fire
concemed, there can be no question of taking recourge o ltigation or even
arhitration in seeking settlement of points af issue (£ a discussion at the level of
Ministers enncermed does nol resuli in agreement the problen ean alwiys be taken
10 the Cabinet Tor final degigian.

{it) Unresolyed disputes between a Government Departiment niad pubillc séotor
enterprisge and berween one public elerprise atd apother would ordinarily Fall in
either of the two ollnwing caegorica:

() Those reluting (O stanstory mntiers, amal
(b Those relating to commerinl or other ggreements.
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Regiardless of the (vpe ol dispute, it has been decided thot afl dispures aluld
be resolved amicably by muoingl comsultation or through thé good offices of
empowered seendies ol the Government or theougl arbitedtion and redouese 1o
logntion should be eliminated.”

1 All Minstrigs:  [Jeportments are. thorefore. requested 1o desist from  inter-
nunisteral’ departmental lingations in any Cowrt of Law and moy  (gsue necessary
instructiony in this regand 10 all Public Sector Underinkings! Boards: Authorities- under
their administrative control. In ¢ase it is nop possible to resolve the dispute nmicebiy by
mutual comsultation or through the gond offices of Lmpowered Agengies of the
Crovernment or theough Arbilrtion, the same should be referred first 1o the Cubinet
Secretimiut, and, then iFnecessury 1o PV,

With regirds,
Yours smeerely,

- 1-#
(LK. Muilkatlin)

All Secretaries (o the Govermment ol India



